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IN THE CENTRAL ADMIN ISTRAT IVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

0.A.,No, 939/97 : Date of Orders 25.,7.97
BETWEEN 2 -
S.Janaki Rama Chetty .. Applicant,

AND

Union of India represented by 3

1, Chief Post Master General, A,P.
Postal Circle, Hyderabad,

2, Director of Postal Services,
Office of Post Master General,
Kurnool Region, Kurnool,.

3. Senior Superintehdent of Post
Offices, Chittoor Division,
Chittoor,

4, Sub Divisional Inspector (Postal),
Chittoor, South Sub Division,

Chittoor, . +«+« Respondents,
Counsel for the Applicant _ s Mr,K.S.R.Anjaneyulu
Counsel for the Respondents ' es Mr.N.R.Devraj
CORAM:

HON*BIE SHRI R,RANGARAJAN : MEMBER (ADMN,)
HON'BLE SHRI B.S, JAI PARAMESHWAR : MEMBER (JUDL,)

JURGEMENCT

XOoral oxder as per Hon'ble Shri R.,Rangarajan, Member (AMm,) X

Heard Mr,D,Subrahmynyam for Mr,K.S.R,Anjaneyuly,
learned counsel for the applicant and Mr,N.R.Devraj, learned

standingcounsel for the respondents,

2e The applicant was selected for the post of ED Packer
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Iruvaram subject to verifidation of his ChsTactéT &nd_anticedent

in terms of order No, PE/EDPKR/Iruvaram, dt, 9,12,96 (A-3),
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He was given notice bearing No, PF/ED PKR/Iruvaram, dt, 20,6,97
(A-1), As per this notice his selection and appointment as

1l
ED Packer was reviewed by Regional Office 'Kurnoecl and pointed,out

that a person cannot be consideréd simply because he guarded

the post office during strike period, Therefore he was informed
to submit a representation 1f any within 30 days from the receipt

of the notice,

3, This OA is filed for setting aside the impugned Show.cause

nétice No,PF/ED PKR/Iruvaram, dt. 20,6,97 (A-1) and for consequentlal

direction to continue the applicant as regular ED Packer,

4, When this OA was taken up for admission it was brought to
our notice that the scrutiny of his earlier appointment by
order dt, 9,12,96 was reviewed by Director of Postal Services
who i1s the regional officer, Kurncol and he was issued the
impugned noticey In view of the directiomsin OA,57/91 decided
on 10,2,95 by the Full Bench the higher authorities cannot
review the- appointment order of the loweiz-oaﬂuthorities. It is
stated that the Director of Postal Senriceé Kurnool W6 is the
higher authérity than the appointing authority for the post of
ED Packer, IruvaramL_the show cause notice issued 15 against the

m les and hence it has to be set aside,

5 The learned counsel for the respondents also agreed

with the above view,

~

6. - In view of the above the impugned show cause notice

No, PF/ED PKR/ Iruvaram Bt, 20,6,97 (A-1) is set aside and

the respondents are directed to continue the app_lrant as ED Packeri
Iruvaram without terminating his services, |
Te The OA is ordered accordingly, No costs,

( R ,RANGARAJAN ) |

- msmber Wudl,) Member (Admn, )

A\t ]
(I)g\ L Dated: 25th Jguly, 1997 ﬁoy,/{ﬁ

$ 15712
/ sd (Dictated in open court ) ) Q _‘\j
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Cepy to:

1% Chief Postmaster Gemsral, A.P., Postal Circle, Hyderabad

]

2., Pirector of Postal Services,0/0 The Postmastar Genaral,
Kurnool Region, Kurnool/

3/ Senior Supsrintendent of Post OFfices, 8kkkksmz Rixkrick
Chittoor Division, Chittoor.

43

5%

Sub

Divisional Inspector(Postal), Chittoor,

Sauth Sub Division, Chittoor,

Bnae

copy to Mr.K.S.R.Anjaneyulu, Advocate,CAT,Hyderabad,

6. One copy to Mr., INIR. Davraj Sr.CGSC,CAT,Hyderabad.

73
8.

One
One

YLKR

copy to DJR(A),CAT,Hydarabad,
duplicate copy.
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